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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM ‘
0.A. No. 134 1991
SR X NG, o
DATE OF DECISION 6.2, 1991
’P.Kglanda Vel - - Applicant (s)
Mr .P.Sivan ‘Pilléi o ‘ | Advdcat.e for the Applicant (s)
' Versus

UO0I rep. by The General -MgnggnRﬁspon'dent (s)
Southern Railway, Madras & Another ‘

1

M/s MC_Cheriaj A 3 ___Advocate for the Respondent {(s)
TORAM: ' '
The Hon'ble Mr. S +F.Muker ji ‘ - Vice Chairman
: ) and
"The Hon’ble Mr. A.U.H'ar’idasan' - Judicial Member

Pwn=

Whether Reporters of local papers may be @llowed ‘to ‘see ‘the Judgement? ‘/m‘?
To be referred to the Reporter or not?

Whether their Liordships ‘wish ‘to see tthe fair copy ,of’ the .Judgemen_t-.‘? ‘r\/\)

To be circulated to all Beriches of the Tribunal? = <@ . =

; JUDGEMENT
{(Mr AV Haridasan, Judiciai Membér)
- In this application, ﬁhe_applicant who as per

the": éntry in thg éepvice record is to supeiannuate on

28.2.1991 has filed this application praying that the

respondeht%méy be directed té conside: the :apreseﬁtation

made by tﬁe applicant for eﬁ?eétingvchange in his date of

birth on thé basis of the materialgproduced by him, uithout.

insisting on the production of a certificate issued byfthe

veducational authorities. It has been avefred in the applica-

tion that though in the service record, the date of his birth

- was recorded as 9.2.1933, hé was really borng on 19.10.1333,

e

that he has abtained an order/ from the_Court pf the Judicial
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‘Magistrate of the First Class,'Kangayam, Reriar directing

the Municipal authorities ?n register the date of birth of
the‘applicant asA19.10.1933 instead of 9.2.1933 and that
though this document.yas produced in support of his claim
for change of date of birth entergd in the official fecords,
the Senior Diyisional Personnel UPFiéer, Southern Réiluay,
Palghat Division has rejected his request insisting on

ﬁfgdddtidnfoﬁ a .- A_certiﬁicatekésued by the educatigcnal

"authorities. It:is further averred that pursuant to this

insistgnce by the Railway Authorities though the applicant

_aﬁproached the sducational authoritiss for a certificate as
" fequired xxx% by the Railuay, the Educational Authorities

_héve re jected his reguest stating that as per ta= rules,_

it yas not possible to make a change in the educational
records regarding ' date ofbirth. A communication received

by the ahplicant from the educational authorities in this

‘regard has been produced as Annexure-A3. Since the educational

on’

~authorities have purportedly rélyingﬁthe'rules on the subject

declined to issue a certificate and siﬁée.the applicant has
ﬁroduced an bider from the Court_a?lthe Judiciél Magistrate
FirstvClass, Kangayam, it appears that it is ﬁot reasonable
to insist that a certificate from educational authoritiés
should be produced.

2. Havihg heard the learned counsel on either sids,

‘ue admiﬁ ﬁhe application and dispose of the same with the

direction to the second respondent to forward the Annexure-A1
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representétion of the applicant with the supporting documents
produced byvhim~uithinva week Prum‘tﬁe date of communication
of thié order to'thé Gengral Manager, Southern Railuway,
Madrag(Respondent ND;1) and with a Purther direction to
the Géheral Manager, Southern Railway, Madras tc'dispose

~of the tepresentation in acéordance with law and in the
‘light of the observations made in the Foregbingvpafagraph
aé expeditiously as_possible,‘praferably hefore 28.2.1991,

- There is no order as to costs.

3. = A copy of this order be given to the learned

counsel for the parties by hand'on.Driority basis.
sy

| | @M% |
( AY HARPOASAN ) _ (- P MUKERJI )

JUDICIAL MEMBER . ' VICE CHAIRMAN
6-2=1991
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